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Heard Shri G.. Mishra, the learned 

Counsel forthe Applicant and Shri A.K. 

3ose, Learned Senior Standing Counsel 

appearing on behalf of . the Respondents. 

The applicant tendered resignation 

on 01.06.1996 from the post of 

ulsipal B.C. which was accepted on 

03.06.1996 and the apolicant was relieved 

on 06.04.1996. In a connected Writ • 

Apulicatiofl,the aplicant disclosed before 

he Hon'ble Nigh Court to have 	resignd 

f rom the post of EJBPN on an earlier occasIon, 

as a consequence of which he was allowed 

Lo continue in another Service in the 

ost of Secret a 7 of the Local Gram Panchayat. 

hat being the position, in the instant 

ase, the attempt of the Applicant to 

ithdraw the resignation in question on a 

~pertechnicai ground that RespondntNO .5 

as incompetent to accept the resignation I 
rid that 4espondent N0.4 was cptent to 

ccept the resignation would not beaUowe 
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M 4J- -1c 
t D s nd; : aecidi bcause, 	1icanLj 	Q &- 
di I not rapnt to withdraw the resignation 

baiore its acceptance and because he toc: 

a 	v -: fr1)m the 1- ohje Co 	n an ) 
ar lar oocasi T t continue in tee nost 

of Panchayat S,  cry of the local Orao 

o:at on the ground that he had aircady 

rsid frcn 	oct 	E1D13P11. 

in toc a: Orasoi..d 	iso tLia C..L is 

dismissed bir davoid of 1, 7 ooalL 

In 	thw 	jsrajsaI c,f t La C 

11I.A.868/99 is held to be without any merit 

the c- is, therefore, rejact cd. 
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